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this the 18th day of March, 1Y

*hle Shri Justice f.G.vaidyanath Vice C©
'hie Shri P.P.8rivastava, Member (A}

i, Dhananiav Dahiwale
7. Rakesgh Bihari

. Sandsep Hedaoo
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1. Raikighors Mahio
Tnapector of Central Excise,
Central.Excise Commissionerate,
Dadar. Mumbai.

1. Sunil Kumar Nair,
inspectar of Income Tax,
Diractor .of Income-Tax,
{Exemption), Parel, Mumbal
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i. Sanjeev Kumar
Ingnector Income-Tax, -
O/o the DDIT Investdgation
t Iy h Floor
KR

Mumbai.

0.A.No.313/97

1. Ashok Kumar Gupta
Inspector Central Excise
G/0 the Commigsioner of
Cantral Excise, Mumbzai-VI,
Dadar., Mnmha1

1. Manigh Syamgopal Chaurasia,
Iincoma~tax Ingpector,
0/0 the DDIT (HQ), Inv.Wing;
Aavakar Rhavan, Mumbai
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{. Saniay Kashiram Bhagat
ingpector Income-fax
O/0 the Director of Income-1ax
Koihapur.



1. Randit kumar Guptia

Ingpector of Ceniral Excise,

R/at ES-H4, Housing Roard,

Durga Wadi, Talegaon, Goa.
O.A.No,1026/47
1. Mahesh Kumar
Z. Surendar Kumar
2. Kanhaiya Poddar
A17 working in the ofo
the Commissionar of Custome
and Central Excige, Panjiim, Goa. ... Apnlicants
Ry Advocataes Shri G.K.Masand, Shri M,S.Ramamurthy.
Shri P.A.Prabhakaran; Shri D.V.Gangal, Shri Suresh
Kumar, Shri Y.R.Singh and Shri-Sanjay Sealay (apiicant
in person in DA.No.R42/97).

V/S.

i. Union of India through

The sacretaru. Ministry .

of Finance, Denit. of Ravenue,

New Dalhi,
2. Secretary,

Department of personnel

% Adminisirative Reforms

New Daihi.
2. Chairman,

Staff Selaction Commigsion,

Army & Navy Ruilding,

Kala Ghoda, Mumbai 400 001.
4. Chief commigsionar of Custom,

New Custcme House, BRallard Ectate.
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Director of Income Tax {(Inv.)
Pune, Sadhu Vaswani Chowk
Aayakar Bhavan, Pune

Deputy Director of Income Tax{
Kolhapur

1148 Vihar Building

Skves Ext.. Takala

Kothapur
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Lhesa anpiicants warsa recommanded for appointment

according to their merit position and the choice given by

in thigs examination and were unsuccessful filed an OA.
hatore the Principal BHanch of this Tribunal in
DA.No.4472/86. O.A.N0.446/968 and GA.No.4”/74H. The main
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that if as a result oF impiementation oY these
judgemants, SOme resarved community candidates are founda

mgaing{ the future recarvad VAacancies. It has haen
argued on behalf of the anpiicant by all ine Counsels
that even if 1t is accepted Tor the sake of argument that
the Principal Banch Judgemant ie  reauired .0 he
implemented. then 2lso the services of the applicants
cannot be terminated and thay are reauired Lo be adiusted
23gainst the future vacancias.

& . Learned coungel for the Staff Seleciion Commission
has arguad that it will not be correct and propsr  and

panal  are sLitl continuing as 1t will be giving benafil
o those who have not Found oplace on Lhe pane! and =
will ha vinlative of Articies 14 and 16 oOF the
Constitution.

7. Wa are
inctined at
even f he
implementend, the a;g?icantg’. sarvices cannot he
terminated but are reguireu_to he adiusted against Future
reserved Vacancies. in this connection. Oour attention

has heen 4rawn to the Circular igsgued Ky The Depariment

of parsonnel after the Hon'hla Supramna Court judgement in

nion of India & Ors.
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A Wa are, tharafore of the view that the Governmani
valicies are aquite clear on thiz igsue, I as 8 resulit
of Tatost juggemaﬂr ot Honthie  SUD! ‘Lgb?t on
roegarvation igauss, YRy cha¥vf is Tound surnlus in A
rocruitment  or in A saltaction, atl ataff
are required to De tad  aga Futire  reserved

nlicants
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are illegal and are; tharefora, auashead.
11, 1t is made cleay that Thisg ardaer would not come 1

arder of Principal RBench. Ne observation made herain in
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terminating the

carvices of anplicants in all these cases as mentioned in

nar 9 £11 the O.As. are disposed of with the above

-

directicns. There will be no orders as 1o costs.
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